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LEGISLATIVE ASSEMBLY 
Thursday, 25th February, 1943. 

,,'The Assembly met in the Assembly Chamber of. the Council. ~  at 
t}leven of the Clock, Mr. President (The Honourable Sir Abdur Rahim) In the 
Chair; 

STARRED QUESTIONS AND ANSWERS. 
(a) ORAL ANSWERS. 

THE NEW INDIAN STANDARD TIME. 

1'189. *Qullluhammad Ahmad !tUm!: (a) Will the Honourable the ~  
Meinher please state the reasons. which led Government to adv.ance the tIme 
by one hour? 

(b) Is th·';l advance time to be maintained for a part of the year only or ffJr. 
the whole year? 

(c) What steps have Government taken to meet the difficulties of the lower 
paid staff and ~r  who used to go to offices after taking food and who due 
to this advance time have to go to offices without food which practice results 
in the inefficiency of work? 

(d) Is it or is it. not a fact that this change of time has been resented to by 
almost everyone affected by it? If not, have Government made an enquiry? 

~  Could not the object of the Government be met by changing the time ,of 
work in offices concerned, instead of advancing the time? 

Mr. V. Sah&y: (a) The attention of th4t. Honourable Member is invited to 
the Press Communique, dated the 31st July, 1942, on the subject, a. copy of 
which is placed on the table of the House. 

(b) For the ~r  it has been decided to maintain this time for ihe winter 
months only. 

(c) The Honourable Member is presumably referring to the staff of the 
Central Government Secretariat. The opening hour of offices has been udvanced 
by half un hour to meet uny difficulty experienced by the staff. 

(d) No. (e) No. 

Pre&& Communiqul. 
The existence of I,wo different standards of time in India is for purpoaea of defenM 

undesirable and since the 15th May, this yellr a, uniform standard time haa been observed 
throughout the country. In decidmg what that standard I!pould be _he Government. bve 
had to consider on the pne hand the convenience of that portion of India which lies to 
~ west of meridian ~ and already enjoys sufficient daylight saving and on the other 

the requirements of thA! eastern Provinces where it is essential to avoid any electricit.y 
?verload due to ovel'lap ~ factory demands with ~~  of domestic, ofliee and ~r  littht-

~ and where extra daylight may be needed to mitigate thA! effect of obscuration. Smce 
in the summer month.!! there is an adequate margin of daylight in the eaetem areas, it 
was cOll8idered that. by an adjustment of ~ and factory hours the ~ r  of 
those al'68S during the ~ r could be &dequately met if Standard Time were fixed at 
~ hours ahead of Greenwich Mean Time throughout India and a uniform time W&8 
introduced accordingly as from the 15th May. The rr ~  of India undertook, 
however to consider the question of a further change before the winter season 
commenced. It has now been decided that to ensure the continuance of sufficient daylight 
1Tl t.he eastern r ~  it is necessary to make such a, change in the near fuiure, and that 
IndlaJl Stllndard TIme throughout the country should bf,l 6i hours ahead of Greenwich 
Mean Time. . The change will .take effect from midnight of· the 31st August, -1st Septem-
ber, from whICh date clocks will be advanced by one hour. It is fully realised that the 
advance of ~ ~  by one ~ .r ~  ~  cause some inconvenience to areas lying 
west of mcndlan B2i but It IS believed that by an adjustment of 'hours of work thi. 

~  can be overcome-- Rnd that wheu the public becomes accu8toml'd to ~ new 
time no great difficulty will be experienced. 

HOllE DlIPARTHENT; 
New Delhi. the 31st July, 1942. 

t Answer to this question laid cn the table, the questioner being absent. 
( 603 ) A 
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ARUEST OF LALA SHANKAR LAL. 

190. ·Barciar Sant Singh: Will the H;onourable the Home Member pleas-e 
state: 

(a) when and under what section L. Shankur Lal was tuken into cu):;tody ~ 
(b) whether' bis case has since been sent for review to some competeut. 

authority: and 
(c) if the answer to (b) be in the negative, whether Government propm,e 

to submit his case for review, if not, why not? .' 
Kr. V. Sahay: (a) LIlla Shankar Lal has been in custody since November. 

1941, as a result of orders passed under Defence of India RUle 26. ' 
(b) and (c). Government do not propose to review his case at presellt 

because they are fully satisfied that he must continue to be detained. 
Sardar Sant Singh: May I know if there is any rule which provides for 

the revievf in such cases and, if so, after what period? 
Kr. V. Sahay: No, Sir. 

PAUOITY OF MUSLIM ASSISTANT INcoME-TAX COMMISSIONERS IN THE PUN.JAB. 
DELHI AND NORTH-WEST !<'RONTIER PROVINCE. 

19!. ·Khan Bahadur Shaikh I'a.zl-i-Baq Piracha: (a) Will the Honour"ble 
the ]!'inanee Menlber please state the total number of posts of Assistant Com-
missioners of Income-tax in the Province of the Punjab, Delhi and the North-
West Frontier Province? How many of them are held by Muslims, Hindus and 
Sikhs? How many of the posts are permanent and is any of them held by !l 
Muslim? . 

(h) II' it a fact that out of th# tion-Muslim Assistant Commissioners of 
Income-tax, a majority (not less thun fOllr) were once considered by the Centnll 
Board of Revenue as inefficient, and were ordered to be retired on pension lUi 

SOOIl u,; possihle? If so, why were such officers allowed to continne in service'! 
(c) If:! it a fact that certain Assistant Commissioners, including even those 

who were considered inefficient by the Central Board of Revenue, and who were 
due to rt'tire last year, were given extensions? If so, what were the reasons 
for doing so, thus blocking the promotion of sueh Income-tax Officers who 
could step into their places? 

(d) Is it n fact that during the last two years all the vacancies for the posts 
of Assistant CClmmissioners, temporar..y or officiating, were given to non-Muslims 
and not IJ single l\1uf!!llman waR even considered as against the non-Muslim 
Ineome-taxOfficers, who were considered unfit by the Depnrtment, to hold one 
of the pGst!<? 

(e) Are .Go,'ernment aware that perSOlll'l now eligible for the posts of those 
Assi"tlmt Commissioners I\re Muslims. and that efforts are being made to avoid 
their chancel:l of appointment to the posts by adopting the above methods? 

(f) Is it & fact that t.he question of creating another post of Assistant Com-
missioner of income-tax in the Punjab, Delhi !lnd the North-West Fronticr 
Province Circle, is under the consideration of Government? If so do Govern-
ment propose ~ consider the appointment Clf a ~I  Officer to the newly 
ereated post to gIve the Musalmans an adequate share In services in the Income-
tax Department? 

The Honourable Sir Jeremy RaiJman: (a) Seven-three permanent and four 
temporary. Three permanent and three temporary posts are held by Hindus 
and one of the four temporary posts by a Muslim. 

(b) Four Non-Muslim Assistant Commisl:lioners of the Punjab Income-tax 
Department were warned that there was a likelihooQ. of their being retired on 
nornpleting 21'i yeArs' qlllllif.ving service or on Ilt,tnining the age of 50, whichever 
~ later. This netio? WflS tnken under r ~  ~ of the Civil Service Regu-

~  and does not I ~  that the otlicerR III questIOn are regarded as being so 
mefficient A.8 to WlttTRnt t.heir removal from service. 

'(c) No. 
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(d) lind (e). The appointments were made on the basis of seniority ~
bined with merit !lnd did not iuvolve the supersession' of Muslim officers. It IS 
not the cllse that attempts are being made to prevent the promotion of Muslims. 
(f) The answer to the first part of the question is in the negative, and the 

second does not arise. 

Mr. H. A. Sathar H. :Isaak Sait: May I know what is the answer to the 
~  }JRrt of part (b) of the q uest.ion? . . 

The Honourable Sir Jeremy Raleman: These officers have not yet completed 
25 years' qualifying service or attained the age of 50, whichever was later. 
That is the anwser. They are, therefore, still in service. 

Mr. President (The Honourable Sir Abdur Rahim): Maplana Zafar Ali 
Khan, Question No. 192. 

(The Honourable Member was absent.) 

Mr. N. X. Joshi: Sir, I am not authorised by the Honourable Meml}er to 
put this question but as I am very much interested in the reply, may I put it? 

Xr. Pr8isident (The Honourable Sir Abdul' Rahim): The usual practice must 
be followed. I have allowed a departure from it on one occasion in the Hon-
ourable Member's favour but 1 cannot mal!'e that the rule. 

DESIRABILITY OF RAISING THJ<: MAXIMUM OF PENSIOX OF DAFTARIES OF CERTAIX 

OFFICES. 

tI92. *K&ulana Zafar Ali Xhan: (a) Will the Honourable the Finance 
Member he pleased to state if it is a fact, that peons of the offices of the 
Director General, Posts and Telegraphh, the Auditor General Hlld other local 
offices whose maximum scale of pay is TIs. 16 are entitled to half. pension not 
E'xceeding Rs. 8 per mensem? 

(b) If; it a fuct that daftaries in the offices of the Director-General, Posts and 
Telegraphs, the Auditor General und other attached offices Rl'e ent,itled to half 
pension not exceeding Rs. 20 per mensem? 
(c) Is it a fact that the maximum scale of pay admissible to peons in the 

offices of the Aecountant-General, Central nevenues, the Deputy Accountant 
Geneml, Posts and Telegraphs aud the Controller of Supply Accounts, etc., 
is Rs. 16 per mensem, and, consequently, they eam half pension not exceeding 
Rs. 8 nec·ordiug to t.he pension rules applicable to them? If so, ,,,hat is the 
. r ~  fCl' treat.inl< the daft&ries in theRe offices whose maximum pa.v varies from 
R ... 80 to Rs. 40 differently with phe result that they are only entitled to a pension 
not exceeding Rs. 8 per mensem irrespective of their mllximum pay? 
(d) Do Government propose to take immediate steps to issue orders entitling 

the r ~ of the above mentioned offices to half pension not exceeding RR. 20, 
per mensem, as in the case of ~ offices where such pension is ndmissible? 

'!'he Honourable Sir leremy RaiBman: (a) and (b). Yes. 
(c) The reply to the first part of the question is in the affirmative. As 

regards the second part, the question as to the different categories of inferior 
servants to whom the old rates of pensions should be allowed on the intro-
duction of the new pension Rules in 1936, was carefully considered and it was 
decided, mainly on administrative a.nd financial wounds to continue the benefit 
of the old rates to those categories only who were already enjoying them, 
namely-daftaries in the Departments of the Govemment of India and its 
attached offices at Headquarters and not to,extend them to subordinate offices . 
. Jt. mav be stated for the information of the Honourable Memher that the 

~ pay of the daItaries referred to in pnrt (c) of the question is Rs. 85 
and not Re. 40. 
(d) No. 

t Anllwer to thi. queetion laid on the table, t.he questioner being absent. • A2 



DECLARATIONS OF EXEMP'l'ION 'UNDER THE RJ<.;GISTRATION OF 
'l!'OREIGNEUS AU'!'. 

lIIr. V. Sahay (Government of India: Nominated Official): Sir, I lay on the 
table a copy each of the Declaration of Exemptioll-

(i) No. 1/8J42-PoI1.(E), dated the 17 J19th October, 1942; 
(ii) No. 1 j42j42-Poll. (E), dated the 6th October, 1942; 
(iii) No. 1/44/42-I>oll.(E), dated the 7th November, 1942; 
(iv) No. 1f46/42-Poll.(E), dated the HJth November, H142; 
(v) No. 1/48/42-I)oll.(E), dated the 2nd December, 1942; 
(vi) No. 1J49/42-PoI1.(E), dated the 24th November, ~  
(vii) No. 9/53/42-Poll.(EW), dated the 18th November, 1942; 
(viii) No. 1/52/42-PoIUE), dated the 28th November, 1942; 
(ix) No. 1/54/42-Poll.(E), dated the 4th January, 1943; 
(x) No. 1/43/Poll.{E), dated the 22nd January, 1943;' 
(xi) No. 1/4.f48-Poll.(E), dat,ed the 11th February, 1948; 
(xii) No. ~ .  dated the 10th February, 1943; and 
(xiii) No. 1/8/43-Poll.(E}., dated· the 4th Pebruar;y, 1943. 

No. 1/8/42-PoLitical (E.), Government of India, Home Department, dated 
Simla, the 17th/19th October, 1942. 

DBOt..\RATION 011' EXEMPTION. 
In ~ r .  of the powers conferred by Section 6 of the Re(l;istration of Foreigner.. Act, 

1939 (XVI of 1939), the Central Government is pleaaed to declare that the provisiona 
of the" Registration of Foreigners Rules, 1939, except rule 8 and 8uch of the provieiona 
of l'Ules 4, 14, 15 and 16 as apply to, or in relation to, p&8sengers imd visitors who are not 
foreigners, shall not apply to, or in relation to, M.easrs. John, F. O'Grady, Ben Franklin 
Brannon, Bruce Rogers and Dale B. Maher, officials attached to the. Office of the Personal 
Reprellentative of the President of the United Stat.es of America to India, New Delhi, 10 
long as they hold posts in that office. . 

B. L. PANDEY, 
for Joint Secretary to the Govemmflflt 01 India. 

No. 1/42/49-Political (E.), Governfllent 01 India, Home Department, dated 
Simla, the 6th October, 1942. 

DBOL.'RATION 011' EXEMPTION. 
T D exercise of the Powers conferred by Section 6 of the Registration of Foreignere Act, 

1939 (XVI of 1939), the Central Government is pleased to declare that the provisions 
of the R ~ r  of Foreigners Rull's, 1939, except rule 8 and such of the provisions 
of rulell 4. 14, 15 and 16 &8 'apply to. or in relation to, passengers and visitors who are not 
foreigners shall not apply to. or in relation to, Mr. J. L. McCormack and Captain C. H. 
Getchell of the War Shipping Adlllinistration of the United States Govemme.nt at Bombay 
80 long &8 they hold posts under that Administration. 

B. L. PANDEY, 
for Joint 8eC1'etary to the Gov-erfltntnt 01 India. 

No. 1/44/42-PoZitical (E.): Government of India, Home Department. dated 
SImla, the 7th November, 1942. 
DECLARATION 011' EXEMPTION. 

Tn exercise of the powers conferred by Secti?n 6 of the Rell;ist.ration of Foreigners Act. 
1939 (XVT of 19:39). the Cent.ral Gov.ernment 18 pleased to declare that the provisions 
of the ~  of Foreigners Rules. 19:39. except rule 8 and sl1ch of tltB provisions 
of nlles 4. 14. 15 and 16 ~ apply to. or in relation to. passengers and visitors who are not 
foreilll1er8. 8hall not apply to. or in rl'lation to. Miss. A. Guthrie. General Secretary 
Yonnlt Women's Christian Association, India, 80 ~ as she continnes to perfonn ~ 
dntieR of that PORt. 

.. B. L. PANDEY, 
for Jomt Secretary to the Government 01 India. 

No. 1/46/4S-Politietil (E.), Government of India, Home Department. dated 
Simla, the 19th. Novemher, 1942. 

DEOLARATION OF EXEMPTION. 
In exercise of the pOWE'rs conferred bv Section 6 of the Reei.t.ration of Foreiltnerll Act, 
~ (XVI of 19:39), the Central Gov.eMlment iR pleased to declare that the provisions 

( 606 ) 
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of the Registration of Foreignera Rull.'s, 1939, except rule 8 and such of the provi.ioua 
of r~  4, 14, 15 and 16 as apply to, 01' in relation to, p&88ellgers and visitors who are not 
forelg.ners, ~  not apply to, or in relation to Mr. Edward R. Eichholzer, Director, 
RAmderlcan NatIOnal Red Cros8, Mr. Mark Tomas, Assistant Director, American National 

·e I Cross and Mr. Fred O. Reed, Director of Accounting, American National Red Cross, 
1\0 ong as they hold these posts. 

B. L. PANDEY, 
for Joint l:ice"etary to t"e ()uvcrnment 0/ India. 

No. 1/48/42-Political (E.), Government of India, Home Department" dated 
Simla, the 2nd December, 1942. 
DECLARATION OF EXEMPTION. 

In exercise of the ~r  conferred by Section 6 of the Registration of Foreigners Act, 
1939 (XVI of 1939), the Central Government is pleased to declare that the proviaioua 
of ~  10 (2) of the Registration ,of }<'oreigners Rules, 193ij, shall not apply to, or ill 
1,.,latl.on to, MI'. Hubert Gerard Pleter Vorstermans, Manager, Spencer's Cigar }<'actory, 
Dmdlgul. ... B. L. PANDEY, 

for Joint ::;ecretary to t"e Got>ernment 01 India. 

No. 1/49j42-Political (E.). Government of India, Home Department" dated 
Simla, the 24th Novemher, 1942. , 

DEOLARATION OF EXEMPTION. 
In exercise of the powers confened by Section 6 of the Registration of Foreignerlt Act" 

193C (,XVI of 1939), the Central Government is pleased to declare that the provisiona 
of the Registration of FOI'eigners Rules, 1939, except rule B and such of the provi&ion8 
of rules 4, 14, 15 and 16 as apply to, or in relation to, ~ r  and visitors who are I ~ 
foreigners shall, not apply to, or in r.elation to, Mr. Gordon Twel'dy, Representative of 
the China Defence Supphes in Delhi, so long as he continues to perform the duties of 
that post.· , 

B, L. PANDEY, 
fOl' Joint ::iecretaru to ~ ()0l!'lJrnme1lt 0/ India. 

No. 9j53/42-Political (.b!H!), Government of India, Home Department, dated 
New Delhi, .the 18th November, 1942. , 

DECLARA'l'ION OF EXEMPTION. 
111 exercise of the powers conferred by Section 6 01 the Registration of Jforeigllel'lI Act, 

1939 (XVI of 1939), the Central' Government is pleased to declare that the proviliOll8 
01' the Registration of }<'oreigners Rulea, 1939, except rule 8 and such of the provi&iona 
or I'ules 4, 14, 15 and 16 &8' apply ~  or in. relation to, ~ ~ and visitorll who are. ~ 
foreigners, shall not apply to, or 111 relation to, Mr. Alfred Cart Flngel', an AlJlel'IOan 
National Representative of t.he United Statel GOvernment Department of Posts in India 
80 long as he cOlltinu('s to pei'form the duties of that post. 

H. J. FRAMPTON, 
Joint Secretary to the ()overnment of India. 

No. 1j62/42-PoliticaZ (E.), Government of India, Home Department, dated 
Simla, the 28Uh November, 1942. 

DECLARATION OF EXEMPTION. 
In eUl'Cill8 of the powers conferred by Section 6 of the Registration of Foreigners Act,' 

1939 (XVI of 1939), the Central Gov.ernment is pleased to declare that the proviaiOll8 
of the Registration of Foreigners Rulel, 1939, except rule 8 and such· of the provi&ions 
of rules 4, 14, 15 and 16 a.s apply to, or in relation to, passengen and visitors who are not. 
foreignel'iI, shall not apply to, or in relation to, Mr, Bushrod Brush Howard, Mr, Gustaf 
HarolU Nyber(!, Commander Malcohn Lee Worrell and Captain John Clifford Vaeth, memo 
bel'S of the JomtAngio.American Mission, 80 long as ~  remain members of that mission. 

B .. L. PANDEY, 
for Joint iSecrc4try to tl,.e Government 0/ India. 

No.1! /54! 42-Po/ifi('ul. (E), Government of India, Home Dcpa7'fment, datlid 
Simla, the 4th Janua:ry, 1943. 

DECI.ARATION OF EXEMPTION. 
In exercise of the powers conferred by Section 6 of the Registration of Foreigners Act, 

IP39 (XVI of 19M), the Cent·rai Government is pleased to declare that the provisions of 
th,' Regish'ation of Foreigners' Roles, 1939, except Rule 8 and luch of the provisions of 
R ~ 4. 14, 15 and 16 as apply to, or in relation to, passengers and vi.itol'@ ~ are not 



608 LEGISLATI"b) ASSEMBLY [25TH FEn. 1'943 
foreigners, shall not apply t(), 01' in relation to, the following United States DIltionals ;-

1. Charl('s Harvey_ Wyant. } 
2. Fred Herbert Davies. Employees of the. United States 
3. Bvram C.Guel'in. Office of War Information at 
4. David J. Edwardes. Bombay. 
5. Bohert K. Lindstedt. 
6. Mr. Burton H. White-Legal Repreaentative in India of the United States War 

Shipping Administration. Expected to arrive in India in near future and to 
establish his office at New Delhi. 

7: Harry W. 'Vhitt-Special Representative of the Metals Reaerv:e Co., and of the 
Defence Supplies Corporation of the United States; at present a resident of 
Karachi. \ 

B. L. PANDBY, 
for 'oint Secretar" to tht. Government nl bldia. 

, 

~ ] /43-Political (E.), Govrrnment of India, Home Depurtment, elated New 
Delhi, the 22nd January, 1943. 
DECLARATION OF EXEIIlPTION. 

III exercise of the powers conferred by Section 6 of the Registration of Foreigners Act, 
1939 (XVI of 1939), the Centl'al Government is ~  to declare that the . ~  of the 
Registration of Foreigners' Rules, 1939, except. Rull' 8 and ~ .of the prOVIsIons of R.ulea 4, 
14, 15 and 16 as apply to, 01 in relation to, passengers and V1SIt.ora .wllo al:e, not ~ r ~  
ahall not apply to. 01" in reluti!ln to, Mr. Henl'y J. Canfield, .Amerlcan Dlp.OJ.nahc Courier 
attached to the American LegatIOn at Kabul, 10 long a8 he continues to hold thiS post. 

, B. L .. PANDEY, 
for Joint Secretary 10 tile Govermnellt 0/ Illdia. 

No. lj4j43-Politi('al (1::.), Government of India, Home Depal·tment, dated 
Simla, the lIth February, 1943. 
DECLARATION OF EXEMPTION. 

In exerciee of the powers conferrea by Section 6 of the Registration of Foreigners Act, 
1939 (XVI of 1939). the Central ·Government is pleased to dcclare that the provisions of 
the Registration of Foreigners' Rules, 1939, except Rule B, shall not applv to, or in I'elation 
to, the following United States nationals ;- .. 
(1) Willard 'F. Goodwin, Senior Representative. United States War Shipping Adminis-

tration. (2) Edward S. O'Keefa, Representative (at Calcutta), United States War Shipping 
Adminlst.ration. (3) Robert W. Cruickshank, Representative (at Karachi), United States 
WII.r Shipping Administ.ration. (4) Thomas C. Wan NUYI, Representative (at 'Calcutta), 
UTllte,l St.ates War Shipping ~ r ~ . ~  ~ r r  H. Suhr, Repree.entative, ~  
ResetTe Compa.ny, lind Member, JOint Mica M1881on. (6) W. O. Babb, Representative, 
~ .  Reserve Company, Defence Supplies Corporatiort. (7) J. Reed Hummer, Representa-
tive. ~  Reserve Company, Defence SliPplies Corporation.'. (8) Sinlon Swerling, Re-
r ~ (at Calcutta), Umted States Board of Economic Warfare. (9) Frank F. Watts, 

~ r I  Metals Reserve Company and Member, Joint Mica Mission (not yet arrived 
Il\ Indll1). 

B. L. PANDEY, 
Under 8ecr,,'a·ry to the Government 0/ 1-lIdia. 

No. 1/5j43-Politic.at (E.), Government of India, Home Department, datdd 
Simla, the 10th F'ebruary, 1943. 
DECLARATION OF EXEMPTION. 

III exercise of the powers conferred by section 6 of the Hegistration of r~ r  Act, 
1939 (XVI of 1939). t.he Central Government is pleased to declare that the provisions of' 
the Registration of r ~ r  Rules, 1939, except Rule B, shall not apply to, or tn relation 
to, Mr. Donald F. Harding, Representative, China Defence Supplies. 

B. L. PANDEY, 
Under Senelary to tAc r ~  01 lnrlia. 

COPlI of n I~ of E:remption No. 1 R .~  Political (E.), dated the 4th 
February, 1943, I~  by the GOvemment of India, fHome Deparimetl,t, 
Vew Delhi. 
I ~ ~r  of the powel'8 conferred by ~  6 of the Registration of Foreignel'll Act, 

1939 (X') of 1939),. the· Central Goverwnsnt IS plelLlI8d to declare tha.t the provisionlt of the 
Registration of Forelgnere R ~  1939! e.xcept Rule 8 and Buch of the' provisions of Rules 4, 
14, 15 and 16 &s apply to, or 1D relation to, passengers a.nd vi8itors who are not foreigners 
.hall not apply to, or in rela.tion ,to, Major Richard P. Heppner and Sergeant Bruce A. Pearl, 
attached to the Personal Reprelentative of the Presi<lent of t.he United StateB of America 
to Indi" so long a8 thl'Y continue to hold their present poatB. . 



.sUMMARIES OF THE PROCEEDINGS O}'- Tm FOURT!! LABOUR 
CONFERENCE AND OF MEETINGS OF THE STANDING LABOUR 
COl\iMJ:TTEE. ..... . 

The Honourable ~. B. :8.. Ambedkar (Labour M;ember): Sir, I lay on the 
.table !l copy* each of the following: 

(1) Summury of l)roceedings of the Fourth Labour Conference (First Tri-
llartite Conference) held on 7th August, H142. 

(2) Summary of Proceedings of the First meeting of the Stabding Labour 
.Committee held on 30th November Bnd 1st December, 1942. 

(3) Summary of Proceedings of the Second meeting of the Standing LaUour ' 
.committee held on 25th Junuury, 1943. 

'['HE COFFEE MARKET I ~ . ~  HILL .. 
Mr. T. S. PIDay (Governnient of India: ~  Official): Sir, I beg to 

JllOVe for leave to introduce a Bill to amend the Coffee Market Expansion Act, 
[942. 

Mr. President (The Honourable Sir Abdur Rahim): The question is: 
"That leave be granted to introduce a Bill to amend the Coffee Market Expansion Act, 

1942." 
The motion was adopted. 
Kr. T. S. Pillay: Sir, 1 introduce the Bill. 

'THE I~ I  ARMY AND AIR FORCE (MILITARY PRISONS AND 
I ~ BARRACKS} B.ILL. 

IIr. O. )[. Trivedi (Secretary, War Department): Sir, I beg to move for 
~  to illtroduee a 13ilI further to Rmend the Indian Army Act, 1911, and 
lht' Indian Air Force Act,1932. 

_ lI[r, President (The Honoura.ble Sir Abdur Rahim): The question ,is: 
, "That ~  he gl'anted to introduce a Bill further to amend the Indian Army Act, 

1911, and the Indian Air Force Act, 1932." 
The motion was adopted. 
:Mr. c. 1111. Trivedi: Sir, I introduce the Bill. 

1}EMANDS Fon SUPPLEMENTARY GRANTS-RAILWAYS. 
DEMAND ~ . I-RAILWAY BOARD. 

Mr. T. s.. Bankara Aiyar (Government of l:ndia: Nomina.ted Official): Sir. I 
U")\'C: 

"That a aupplementary sum, not exceeding Re. 44,000, he granted to the Gonrnor 
General in Council to defray the charges which will come in course of pa.yment during 
the ~ r ending 31st March. 1943, in respect of 'Railway Board'," 

ThE' explanations for this supplementHry demand and the succeeding ones. for 
whieh the approval of this House is sought, have been, as .usual, given in, brief 
~  thc foot 01 each demand and in detail in the memoranda placed before the 
StrlHding Finance Committee for Hailways in their meeting held at the end of .. 
last month and incorporHted in the proceedings of that meeting. Copies of these 
prl)ceedingil :alld of the demands have been distributed to the Members of this 
J:!,1use 

Sir, I crave :vour indulgence, if I I1H1Y, in striking a personal note in a few 
·WOl'dR. This is perhaps the last occasion on which I shall be aadressing this 
1-IollRe, and I feel it U ~  dllty to express my deep debt of grutit.ude to all t·he 
:\felllbers of the Standing Finance Committee for Railways for the gencrous, 
'uflstinted and invaluable help which they have given in their discussions and 
·delibE:rations over various financial proposals plac.ed before them. As Secre-
tarv first, and as Chll·irlllan later, I have had contact with them for over ten 
1'e,;rs now, and I Ill1l in a position to appreciate wit.h profound gratificati?n the 
increasingly growing interest, thirst for knowledge and information and Jealous 

( 609 ) • 
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CRre and scrutiny which they have been bringing to bear on sundry railway 
problems demanding their attention. They have kept !pe and my indefatigable 
Secretary, the Budget Officer of the Railway Board. ever on the qui ViVIl, nnd 
we have endeavoured our best to rise up to their expectations, I believe, in the 
information we have gathered and given in the books I have referred to. 
Sir, I move.. 
Kr. President ('l'he Honourable Sir Abdur Rahim): The question is: 
"That a supplementary Bum, not exceeding Rs. 44,()()J, be granted to the Governol' 

General in Council to deft-ay th" charg611 which will come in course Itf payment during 
the year ending 31st March, 1943, in respect of 'Railway Board· ... 
'I'he motion was adopted· 

DEMAND No.2-AuDIT. 
Kr. T. S.SanP:& Aiyar: Sir. I move: 
"That II supplementary sun" not exceeding B.s. 36,000, be granted to the GOVenlar 

General in Council to de (ray the charges which will come in course of payment during 
the .J:.ear ending 31st March, 1943, in respect of 'Audit· ... 
111'. PreIldent. (The Honourable Sir Abdul' Rahim): The question is: 
"That a supplementary sum, not exceeding Ra. 36.000, be granted to the Goverrwr 

General in Council to defray the charges which will come in course of payment during the 
year ending 31st March, 1943, in re.pect of 'Audit'." 
The motion was adopted. 

DEMAND No.5-PAYMENTS TO INDIAN STATES AND COMPANIES. 

Mr. T. S. Sankara Aiyar: Sir, I move: 
"Tha! a Hupplemt'ntar.\' sum not. exceeding Rs. 34,50.000, be granted to the Governor 

General in· Council to defray ~ chargee which ~ -in course of payment dUling the 
yl'ar ending 31st March, 1943, in respect of 'Payments to Indian States and Companies' ... 
:Mr. President ('I'he Honourable Sir Abdul' Hahim): The question is: 
"That. a ~ Rr  stirn not ~ . Rs. 34,50:000, be granted to the Governor 

General u) CounCIl to defray the charge. which come m coul'lle of payment during the 
year ending 31st March, 1943, in respect of 'Payments to Indian States and Compania .... 
1.'he motion was adopted. 

DEMAND ~ . .~ R I  E·,xPENSES-MAlNTENANCE OF STRUCTURAL WORKS. 

:Mr. T. S. Sankara Aiyar: -Sir, I movE': 
"That a 8upplementary sum. not exceeding Rs. 1,90,43,000, be granted to the Governor 

General in Council to defray the charges which will come in COUl'lIB of payment dUl·ing the 
yeaI' ending 31st March, 1943. in I'Pspect of 'Working Expenses-Maintenance of Structural 
Works'." 
It would perhaps be helpful. Sir, if I make a few observations now, which 

are common to this and the following seven demands relating to ordinary work-
ing expenseI:.'. Sir, that there should be u rise ill Ollr working expense!; when nil 
incrl'ase of 19 crores is expected in our gross receipts, is natural and obvious. 
But the increase is really far bdow what might normally be expected for that 
rl'·:l80ll. First, though these eight supplemenfary delllan(is total up to about 
lOi crores, the net increase is expected to he only 71 crores, as there has been 
a s!lving of about 3 crores in the non-voted portion of the original grants; 
Seconul.v, Sir, even of this net increase of 7t crores, the increase correctly attri-
Lut,ablf' to additional trnffic is ~  about 2t crores for enhanced repairs, extra 
teJllPorury staff, and udditional receipt and commmption of ('.00.1. I hope. Sir, it 
will ~ readily conceded tlUlt railwuy administrations have 110tonly not been 
(:xtrllvagll.nt but haYa exerc·ised cure nnd control in their expenditure. 
The remaining increase is due to special measures which we have had to 

adopt as a result, direct 01' indirect, of the present wlI,r. F'll'st come.s the Increrrs-
ed dcurncsll allowance which we sanctioned to the staff from 15th June last and 
the loss which we are incurring now on the supply of foodstuff to them at ·less 
thllll our purchase pril'e. This accounts for more than 2t crores. und the nmount 
is rlifltrihuted between the val'iou!! heads us under: BA-71 Iaklis, BB-88 lakhs, 
aC-20 InkhR, 6D-l lukh. BE-67Iakhs, 6F-24 lakhs. ~ lakhs. 6H-
11 lukhs. 
We have alRo granted war bonns to staff on certain sectiolls of the Bengal 

and As§anJ Rnd the South Indian Rnilwfl,vs. totalling nbout 7t luklH,. FinaIl;v 
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(!OlJlt' the protective measures due to the war, including air raid precautions, for-
mation of Defence of India Units, repairs to damages by floods, cyclone :lUi 
sabotage and the patrolling of railway lines. Sir, I move.' 

Mr. President ('I' he HonouraoJe Sir Abdur Rahim) : Motion moved: 
"That a supplementary sum, not exceeding Re. 1,1lQ,43.{)()(), be gl'llJltt'u to the Governor 

General in Council to defray the charges which will come"in course of payment during the 
\vvear ending 3lat March, 1943, in respect. of 'Working Expense8-Mllint.enance of Structural, 

orks'." • 
Mr. Lalcband !iavalrai (Sind: Non-Muhammadan !tural): Sir, I did ~  

uuderstand the Honourable Member when he said that this was his .last time' 
whell he had to r ~ the House on thi" budget. I do not know whut the 
lIleani· I hope he will explain to the House. I would much wish that he should! 
hold that portfolio, because from the experience that I hud of him dpring the· 
years I have been u member of the Standing Finullce Committee for Hailway,;, 
I hav€; seen him always ready to give all the information that was required by 
the Committee. It .was to his credit, I should say. He mnda no haste in dis-
poE-ing of ~ items that were not rlacE'd hefore thfl 'Rtanrlil1ll; Finance Com-
lIlittee for Railways, especially when the questions relating to the promotion of 
lower gazetted people to the superior services came befere the Committee. He' 
not only put the matters before the Committee very lucidly, but he would 
place all the material r~ it. Whenever any informatim required by the 
Committee was not readily available he would go to the extent of postponing the· 
meet,ing till the information asked for was available. I think th!) question to 
which he is giving his attention is yet pending, though WI;! have hud much 'infor-
mation about that point. I hope the Honourable Member will continue at least 
to finish that item of the agenda which is very important and which is before 

- the Standing Finance Committee for Railways. 
So far as this supplementary grant is ~ r  it refers also to repairs Oll' 

account of flood and cyclone. Of course, we have gone through these items ill' 
~ meeting of the Standing Finance CommIttee for Railways and we have' 

given our attention, hut I "'ould submit thnt 1111 HttPHlpt "hould he made to 
ulilizl' this amount as speedily tiS possible and to have these repairs done quickly 
so that rlifikulties and incollveniences lIIay be removed. I again thank him for' 
till' lwlp wldeh" lie g:l\"e U8. He complimented us and I.think it is due from us' 
ttl giVl hirll that compliment. 

Sir Muhammad Yamin Khan (Agra Division: Muhammadan Rural): As a 
11l1",.iJer of the Standing Finance Committee for Railways I would like not to' 
Illif-S this opportunity of endorsing whut has been said by my Honourable 
fri(;'ud. Mr. Lalchund Nllvalrai. We, have always appreciated the great services 
which have been rendered b:v the Honourable the Financial Commissioner for' 
RnilwllYR. We have always 'found him in u mood to'meet with our wishes. and' 
desire" of the- Committee. He has taken lot of paim! to place before the Com-
mitter' the facts which we required. We want that the. Financial Conunissionel'" 
should take such pains a!l he has been taking since the day he has become the 
Finoncial Commissioner for Railways. As I said on a previous occasion with his 
Ilssjf;ltlllce we found that officials of the Railwav Board and Secretary of the 
Stnn<iing Finance Committee were always ready to -do whatever the Committee 
I'l·quil'cd. If any extension can he jUl,tified under the present circumstances. I 
tlrink it is the one whieh has been given to the present Financial Commissioner 
for Rnilwn.vs. As II mutter of fact, no extension has bean given to the Financial 
Commissioner, he hilS been re-called, because his services were indispensable 
foJ' tIll' Railway Administration. I think we will have no hesitation in endOl'8ing 
Stich ~  only on the grounrl that no other Financial Commi!'!flioner for 
:HnilwavR is available . 

• r.' President (The Honourable Sir Abdur Rahim): The Honourable Mem-
ber has nothing to say about this motion? . 

Sir Muhammad YamJn Khan: So far as the supplementary grant IS con-
. ('('I'llI'd. we have thrashed this matter r~  fully in the Committee Ilnd ",e fOUllli 
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.tl13t there was ample justification tor giving this supplementary grant. I would 
not like the House to think that these had been pI seed before the House without 
gaino into full details. As has been explained by the Financial Commissioner, 
. ~ is full justifieation ~  House to grant this supplementary, demand. 

Mr. President (The ~ r  Sir Abdur Rahim): The question is: 
"Thlll IL supplementary 8um not exceeding Rs. 1,9(),43,OOO, be granted to tht· Governor 

{Jenera! in Council to defray the- charges which will come in coune of payment 'during 
the year pnding 31st March, 1943, in r!'Rpect of 'Working . I ~  of 
.Structural Works'." 

'rite motion was adopted. 
])BMAND No. a-B.-WORKING EXPEN!;ES-MAINTENANCEAND SUPPLY OF 

LOCOMOTIVE POWBR. 
Mr. T. S. S&Dkara Aiyar: Sir, I move: 
"That a supplementary Mum not .exceeding Re. 2,15,04,000, be granted to the Governor 

<General in Council to defray the charges which will come in course of payment during 
the year ending 31st March, 1943, in respect of 'Working Exp('nses ..... Maintenallc" and Supply 

·of Loromotive Power'." 
Sir, apart from the de&rness allowance which I have already mentioned as' a 

-ccjmllon factor to all the demand!;, the greatest contributing factors for the 
increa8e under this demand fire the coni bills and the freight on coal which 
aceount respectively for 32! lakhs and 671 lakhs., We expect to run tTIe same 
.total train mileage this ~ r as lust. year, in fact H little less, but we expect. to 
-consume one lakh of tons' of coal more. The increase in consumption is due ~ 
heavier loads of t·rains, and det.entions of t.rairu;· en route. The price of coal 1l!IS 
-risen by about four annas per ton on the average. There hus also been an in-
-crease in the total receipts of coal, about 6, lllkhs of tons, which, along with 
variation!! in lead, accounts for the increase of 67, lakhs in a ~ r. Sir, I move. 

1Ir. President (The Honourable Sir Abdur Rahim): The question is: 
"Tllllt a supplementary Mum not, exceeding RI!. 2.15,04.000, be granted to th!' Governor 

>General in 'Council to defray the charges which will come in course of payment during 
the yenr ending 31st March, 1943, in respect. of 'Working ExpenRes-Maintenance and Supply 

·uf Locomotive Power'." . 
The motion was adopted. , 

DEMAND '!\o. fi-C.-WORxnm ~ I  OF CARRIAGE AND WAGON 
STOCK. 

Mr. T. S. Sankara Aiyar: Sir, I move: 
"That u supplementary sum not exceeding Re. 58,65,000, he granted to the Governor. 

'General in Coundl to defray the charges which will come in course of payment during 
the year ending 31st March, 1943, in respect of 'Working Exp.eneea--Maintenance of 
~ I r  . lint! Wagon Stock'." . 

HiI', 1 hnve just. n word to so", on this demand. Beside!! the dearness allow-
1\11('(', l'epuir!o> hnve gone up by a"bout 30·lakbs, and the reason must. be ,(lbvious 
·to flllyhody. Sir, I move. ' 

. Mr. President (The Honourable Sir Abdur Rahim): The question if': 
'·That. a Hllpplemcntary 8um not .exceeding B.s. 58,65,000, be grllnted to the Go\'trnor 

·General In ~  to defray the charges which will come in course of payment dul'ing 
th" .year endmg 31et March, 1943. in respect of 'Working Expenses-Maintenance of 

"Oal'1'IIl)(<' and \Vagon Stock'." 
The m.otion was adopted. 

DEMAXD Xo. ~ R I  EXPE:\SE8-MAIXTENAXCE AXD \VORKIXG 01<' FEURY 
STEAMERfI AXD HARBOURS. 

Mr. T. S. Sankara f.1yar: Hir, 1 move: 
~ a Buppl.ementary sum not exceeding Rs. 3,14.or..o. he grantea to the Governor 

"General 1\l ~  to defray the l'h.argt'g which will come in course of payment during 
the YO'll' endmg lIbt. MRrch, 1943. In respect of "Working Expense&-Maintenance and 
'Working of Ft'rry Steamers and. Harbours'." 

Mr. President (The Honourahle Hir Ahdur RI\him): 'rhe question if!: 
"That a snpplementary sum not pxceeding Rs. 3,14,000, b.e granted to the Oovel'llor 
~  in ~  to defray the ~r  which ~  com.e in course of p,&yment during 

the year. endmg I ~ March. 1943, m respect of, WorkIng' Expenst'e-Mamtenance and 
"Wprking of Ferry Steamera' and Harbours'." 

The .motion was adopted. 
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DEMAND No. 6-E-WOIl.KING EXPENSES-ExpENSES 0.' TRAF.'lC DEPARTMENT. 

Mr. T. S. ~  .A1yu-: Sir, I move: 
~ a. supplementary sum not e\xceeding RI. 1,17,11,000 be granted to the Governor 

-Geucrai 1D Cout/cil to defray the charge. which will come in cour/!& of payment during 
the year -ending 31st Mar('h, 1943, in respect of 'Working Expenses-Expensell of Traffic 
D('partment'. " . 

t:)ir, besides dearness allowunce, which ~  for 67 lakhs, additional staff 
'is expected to cost nearl,v HI lald18, station forms and ticl(ets and L}ther stores 
.Jlboot 11 1/3 ,lakhs and ~  for goods lost or damaged 7i lakhs. 
Sir, I move. ' , 

Kr. Prelident (The Honourable Sir Abdur Uuhim,J: The quetttioll is: 
"Tha.t a supplementary Bum not exceeding Re. 1,17,11,000 be granted to the Govel'Dor 

.o"n('ral in Coun<.'il to defray the charges which will come in COUl'/!& of payment during 
,the year ending 31st March, 1943, in respect of 'Working Expenses-Expenaes of Traffic 
Department'. " 

The IIlotion was adopted. 
DEKAND No. 6-F-WORKING EXPENSES-EXPENSES OF GENERAL DEPAR'fMENTH. 

Mr. T. S. Sankara Aiyu-: Sir, I move: 
"That a 'supplementary 8um not exceeding RI. 53,70,000, be granted to the Governor 

{;eneral in Council to defray the charges which will come in courle of payment. during 
'the yea" cllding 31st March, 1943. in respect of 'Working Expenses-Expensel of Gen.eral 
,Departments'." , 

Sir, I have got' just a word to suy on this demand. Besides dearuet!s aUow-
;ance., which accounts for about 24 lakhs, additional stnff cost 81lakhs, and addi-
tional police for patrol 13k lakhs. t:)ir, I move. 

Kr. r~  (The Honourable Sir Abdur Rahim): The question is: 
"That a Bupplel'nentary sum not. exceeding Re. 53,70,000 be granted to the Governor 

General in Council to defray the charges which will co,!!e in cours.e of payment Juring 
,the year ending 31&t March, 1943, in respect of 'WorKing ~  of GellBral 
Depart.ments'.' , 

The motion was' adopted. 
DEMAND No. 6-G-WORKING EXPENSES-l\hsCELLANEOUS EXPENSES. 

'Mr. T. S. Sankara Aiyar: Sir, I move: 
"That a supplementary sum not exceeding Re. 4,28,77,000, be granted to the Governor 

oGeneral in Council to defray the charges which will come in course of payment during 
,tile year ending 31st March, 1943, in respect. of . Working Expenses-Miscellaneou8 
Exp(·uses.'. " 

Hir, the mllin ~ U~  for this demand !\re the expenditure on provision for 
.air raid precautions, which accounts for about two crorcs, the provision .for the 
l'ai,;illg (If ~  of IlIrlia Units, which is ('xpccted to eost over i crore, loss on 
supply of fo04stbi'fs to erllployees about half a crore and the dearness allowance 
:about eight lakhs. Hil', 1 move. 

Kr, President (The Honourable Sir AbdUl' Hahim): Motion moved: 
"That a'suppleml·ntary 8um, not exceeding R •. 4,28,77,000, be gmnted to the Ciovernor 

General in Council to defray th.e charges which will come in course of payment during 
"',he yea.r, "ending 3lBt Murch, 1943, in respect of 'Working Expenses-Miscellaneous 
EX}ll'Il8es . 

)(aulvi Muhammad. Abdul Ghani (Tirhllt Division: Muhammadan): 'Sir, I 
!find that the list of supplementar,v demands is R long list and consists of -con-
siderable amount of. JUoney. This item of Hs. 4,28,77,000 is a big item, no 
.doubt, especially having regard to its being a supplementary one. Here in the 
footnote 1 find that some ilmount has lleen included not only for dearness allow-
;(ull'e but for dearness allowance at the enhanced rate. It has not beeu explained 
wlwther'dearness allowance is enhanced time after time or whether there is any 
fixed rule for giving dearness allowance. The second item is under (h)-provi-
.hi on for purchases for the c!\tering department. I c!lnnot follow what is meant 
hv catering department. Is it that the railways Bre making arrangements to 
r;l',wiile food for the passengersI' ... 

1Ir. T. S, Sankaret Aiyar: Which item does the Honourable Member refer to? 
MaulVi Muhammad Abdul Ghani: Page 10, under item (h), footnote. There 

mention is made' about purchases for the catering department. What is that? 
For whom has this dep&.ttment Eeen opened? Is it for the bene1lt of the 
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employees or fvr the ben.cfit of the paHRengers? ,It ~  very difficult for ~ t() 
accord sunction for such blg amounts If no explanation IS to be had and espeCially 
at a time when the vear is about to close. Such items should have been brought 
before the HouKe in'the last Se,:sioll at least,. There waR ample opportunity for 
the Department to consider the dearness and other allowances. There is ~ 
tioll of the opening of grain shopR for foodRtuffs to employees, but there. IS no 
mention of the amount that has been spent on them. These are the partICulars 
required for the inform!ltion of the House, so that we may be in a p<,>Sition to 
R(:cord our ~ . 

1Ir. T. S. SanDra Aiyar: Sir, 88 far as I could make out thro,ugh my auditory 
powers, the Honourable Member who spoke just now, he referred 1;0 purchases 
for the catering departmeNt.. That item refers only to the South Indian Railway, 
where the railway administration itself runs the catering department, and pur-
~  lire made by the railway fot· stores in <;!onnection with such catering. The 
amount involved is small. It is mixed up with the provision of rsisjng Defence 
of India Units, which i'l Ii-llIuch larger amount. The Honourable Member 
wanted infonnation about the amounts' spent by the railways on the reserve 
stocks of food. I have got only rough figures here. The railway administration 
011 the whole expect to spend about Rs. 16 lakhs. 
Ilaulvi )(uhammad Abdul Ghani: What about the enhanced rates· of dear-

ness allowance? What is meant. bv that? 
)(r. T. S. SaDDra Aiyar: The (;nhanr-ement which was made wit.h effect from 

15th June lust. . 
)(r. President (The Honourable Sir Abdul' Rahim): The question i[':: 
"That a supplementary sum not exceeding Re. 4,28,77,000, be granted to the Governor 

Genel'a} in Council to defray the cha.rges which will come in course of payment during 
the yenr pnding 31st March, 1943, in r ~  of 'Working ~  Expenses'." 
The motion was IIdopted. 

DEMAND No. 6-H-WORKING EXPENSES-ExPENSES OF ELECTRICAr, DEPARTME:-;T. 
1Ir. T. S. SlUlkara Aiyar (Finuneial Commissioner for Railways): Sir I move: 
"That a. supplementary Bum. not exc(,eding Rs. 19,62,000. be granted to the Governor 

General in Council to defra.y the cha.rges which will come in coure of payment during 
the year ending 31st March, 1943, in reKpect of 'Working ExpenseK-Expensc. of Electrical 
Department' . " - . 
1Ir. President (The Honourable. Sir Abdm Rahim): The qllel't.ioll is: 
"That a 8upplementarv sum. not exceeding Re. 19,62,000, be granted to the Governor 

General in Council to deft'ay the cha.rges which will come in course .of payment r~  
the year ('nding 31st March. 1943, in respect of 'Working ~ I .  of Electrical 
Department'." . 
The motion was adopted. 

DEMAND No. 8--INTI!)REST CHARGES. 
Kr. T.  S. Sankara Alyar (Finaneial COlllnllssioner for Ho.ilways): Sir, I move. 
"That a . ~ r  sum, lIot ,'xce .. ding Re. 91.000. h,' granted to tile Governor 

General m C.ounClI to defray tllAl charges. which will come in COUl'se of payment during 
the year e1Idll!!: 31st March, 1943. in respect of I ~ . ~ .  

Kr. Pre81dent (The Honourahle Sir Ah(llll' Hahim): The qn('f'tioll is: 
.' ~ a .II ~  sum, not ,'x(:eeding Rs. 91,000. h,' granted to th" Governor 

General III qouncil to defray tllAl charges which will come in cour.e of payment during 
the yt:ur cnumg 31st March, 1943, in respect of 'Interest Cha.rges'." 
The motion was adopted. , 

DEMAND Ko. 'J-A-Hl!:PAYMENT TO DEPRECIATION HESERVE FUND. 

1Ir. T. S. Sankara Aiyar (Financia.l Commissioner for Railways): Sir, I move: 
··Tlmt. II. ~ r  sum, not exceeding Rs. 8.26,29,000. be gra.nted to the Gover:'or 

General m ~  to defray the. charges which will come' in course of payment Ur ~  
the year !'ndmg 31st March, 1943. 111 1'I'8p"ct of 'Repayment to Dcp"'ciatiQn Re.l'rvll Fund. 
Mr. President (The HOllourable Sir Abclur Rahim): The qupl'lt!on ~  
"That a. HupplelllC'ntary sum. not exceeding Rs. 8.26,29,000. bp gra.nted to the Governor 

Oenerai in Council to defro:y the chargee which will come in course of payment durinK 
thp year ending 31st March, 1943. in reB(K'ct of 'Repayment to Depreciation Reserve Fund'. 
The PlOtiol' was adopted. 
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DEMAND No. l{}-ApPROPRlATION TO RESERVE. 
Mr. T. S. Sawra Aiyar (Financial Commissioner for Hailways): Sir, I 

lllove: , 
"That 3 supplementary Bum, not exceeding Rs. 7,33,000, be· granted to the Go\'ernol' 

Gencral in C.ouncil to defray the c!la.rges which will ~ in oourse of payment during 
the year endmg 3l.11t March, 1943. m l'espect of 'Appropriation to 'Reserve'." 
Kr. PI:esident (The Honourable Hir Abdul' Rahim): The queHtioJ1 is: 
"That a supplementary sum. not clwl'eding Its. 7,33,000, he granted to the Govel'llor 

General in Council to defray the charges which will come in courS8 of par-ment durin, 
the year ending 31st March, 1943. in respect of 'Appropriation to ll6serve' •• 
The motion was adopted.' . 

DEMAND No. lO-A-WITHDRAWAL FROM HESERVE. 
Xr. T. S. Sankara Aiyar (Finaneial COIllmissioner fol' Huilways): Sir I move: 
"That a supplementary sum, not exceeding Rs. 6,30.07,000, he granted to the Governor 

General in Council to aefray the charges which will come in course of payment during 
the yeln' ~ 31st March, 1943, in respect of 'Withdrawal from Reserve'." 
Xr. Presid.ent ('fhe Honourable Sir Abdur Uahilll): Motion moved: 
"That a 1!ummplementary eum, not exceeding Rs. 6,30,07,000, ue granted to the Governor 

General in Council to defray the charges which will come in course of ~  during 
the year ~ 3bt March, 1943, ~ respect of .'Withdrav.:a.l from ~r r.  . 
I may pomt out that Dr. S11' ZUI. Uddm has gIven notIce of a motion £01' 

postponement of the consideration of this Demand. 
Dr. Sir Zia Uddin Ahmad (United Provinces Southern Divisions: Muham-

madan Rural): I am not moving my amendment. 
lIIr. President (The Honourable Sir Abdur Rahim): The question is: . 

. "That a supplementary sum, not exceeding Rs. 6,30,07,000, be granted to the Govcl'lIor 
G'eneral in Council to defray the cnarges which will come in courae of payment lluring 
the year ending 31st March, 1943. ill respect of ·Wit,hclrawal· from Reserve· .... 
The motion was adopted. 

THE INDIAN HAlLWAYS (AMBNDMENT) BILL. 
Kr. President (The Honourable Sir Abdur Rahim): Sir Edward Benthall. 
The Honourable Sir Bdward Benthall (Member for !iailways and War 'frans-

port): Sir, I move: 
"That the Bill further to amend the Indian Railways Act. 1890, l1li reported by the 

Sele,:,t Committee, be taken into consideration." 
Sir, the changes made in the Bill are explained in the report of the Com-

mittee, and I am glad  to say that the report is a unanimolls one. The principal 
changes are those in sub-sections (1) of the proposed new section in the second 
clause. There is the omission of the word "direct" jn order to cov('r the conse-
quential results nrising out of an accident to a passenger. If a passenger were 
ta be injured and in spite of taking care and proper medi<}al Ilttention were Hub-
sequently to get dangerously ill, the passenger would be covered but it does not 
absolve the passenger from the results of subsequent neglect of such an injury. 
In sub-section (2) of the proposed new section there have been two amend-

ments. The first amendment is to raiRE' the limit of Hs. 7,000, included in the 
original Bill. to Rs. 10,000. The principle. of' limitation was. of course. 
agreed when the Bill was referred to the Select Committee. The whole matter 
WIlS discussed again in some detail on the Select Committee, but the committee 
WitS ullanimous that the 'principle was fair to the Railways. It was recognized that 
if the Railways were to take the liabilit:v for an accident for which ~  were 
not responsible. there should properly be n limitation. But as re'!lIros the 
amounts, several members in £he original debate on the floor of the House 
suggested that the figure should be inereaf'led and in the eourse of the Relect 
Committ.ee it was agreed on the proposal of a non-official Member that the 
amount should be raised to rupees ten thousand. While we m1lst, have regard 
to the finaDcial position and the hurden that is placed upon the Railways. we 
were hapril.'; able to IU,'l'ee to that iIJC'.reRse.. ' .. . 
Then, 11.11 regards ticketless travel, ~  wQr<llt..,which ~ r  r ~  mcluded 

lune been omitted. After the debate in the House on tlie last occaSIOn, we care-
~ considered the views which were expressed. We made enquiries of the 
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Hailwa.ys IlQd we found that, in fact, no difficulties had ever arisen over payment 
of compensation in cases where comp('usation was due from toe Hailwllys to 
passengers found to be killerl or injured and not in ~  ::>f tickets. There 
is no evidence of ~ case where the liability had been repudiated. Neverthe-
less,  having regllrd ~  that fact lind .. ~  that the ~ r  of the wordi 
might ~  hardf;hip to legitimate passengers, travelling legitimately but without. 
tickd, and with SOIlle hesitation le;;t we were giving a loophole to malpractices, 
we rec·ognized that it would be more just to omit the words referring to ticket-
letts passengers. But l should point out that the Hailways still llave recourse 
to proving that a passenger is, in fact., a trespasser, is, in fact, traveUing without 
a.ticket with the intention of defrauding the Railways. 

I haye nothing else to add, Sil', except that although this is disguised as·a 
Railway  Bill, it is, in ~  a remarknble piece of social legIslation. It is a form 
of legislation which is not in force in any other ~ r . There are two WIlYS 
of looking on this: On the one hand it is regrettable that over a long period 
sabotage bas bf.lcl)me such an established feature of life in India as to necessitate 
this unique .pieN! of legislation; on the other hand, granted the existence of such 
a state of affairs, it i,s perhaps a matter of some satisfaction thnt we are able to 
meet a widespread demand from thE.-public to providE, compensation to tbf> 
innocent victims. Sir, I move. 
Mr. President (The Honourable Sir Ab'dur Rahim): Motion moved: 
"That the Bill further to amend the Indian RailwllYs Act, 1890,' as r ~  by the-

Sple('! Committee, he taken into consideration." 
Mr, Lalchand Navalrai (Sind: 'Non-Muhammadan Rurid): Sil', I welcome this 

Bill bllt there are certain necessary amendments which I will move later. At 
r ~  I will speak about the consideration of the Bill. 

Usually when there r~ accidents, or ~  01" derailments and pL'ople are 
killed lind much damage IS done, theclammnts for ~  have to go to 
the civil courts to seek remedy. In the court, accordmg to the general iaw it 
hilS t.o be proved that the Uailway has beell llegligent and that is why they 
should pay compensation. It has been obi;erved that in going to the" court, 
both !-ides-the Railways as well as the claimants-have to incur a lot of ex-
pense, and, therefore, an easy way of disposing of the claimant!; is provided in thls 
Bill. and that appears to be a reasonable and speedy way for the disposal of 
clQlimr;. The Bill originally provided that the amount of compensation to be 
giVe.l will' be. rupees seven thousand in respect of one person. In t.he Select 
CommiHee it was considered, it seems, and it was also considered by the House 
on the last occasion, that this amount is not sufficient und that it should be 
raised. Therefore, the Select Committee has very wisely raised this amount to 
rupees ten thousand. Of course, peopfe are not debarred from going to the 
court und claiming more damages if they 'So like, but this is an easy way of dis-
posing of the matter to the satisfaction of the people oecause there will be Mgo-
tiations for the purpose of fin<lting out how much damage should be given to them 
and that would be not only a speedy method but a satisfactory mei'hod of 
disposal. S0 far 1\8 the Bill und the provisions are concerned, I illlYe nothing 
to find fault with, but th€Q. I see that the Bill. as it hns emerged from the 
Select. Committee, does not mention from what ~  it wiII have operation. As 
npthing hILS been r~ ~ . in the Bm, it would seem that it would apply either 
from the date on which It IS passl:'d or from the date from which the Governor 
Gener'll in Council dec\llre!; that it will apply. Here my submission is that you 
will have to consider whnt will be the claims, whether they will be only pros-' 
pect/ive claims or there will also be claims pending now, where sabotage has taken 
plnce, when derailments have taken place, where collisions have taken place, 
whE'rl:' ar:lcidents have taken place. There are several claims of people pending, 
and t.he idea of the Railway Department is to settle those claims. Things should 
not be dope in a half hearted manner and you should not merely give it u pros-
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pective effect but also retrospective effect. If not, the object of the Bill will not 
be i"erved. We do not know whether any accidents will take place hereafter, 
Subotag·" lIIay have stopped and no accidents may happen at all hereafter. I 
hM'e given notice of two amendments with regard to the time from which the-
Bill is to have effect, but I will not dilate upon . them; I shall do sl) when I 
move thuse IllJlendl1lents. I have suggested that the Bill should take effect from 
thO;) 1st ;)'lIluar.v, 1942, 01' 1st April, 1942, so thut claitns that have arisen from 
that tiulC lllUY be disposed of 'in this SUUllnal'Y and more satisfactory manner' 
insteuo of people huving to ~  to courts which will equally put the railways to a: 
deal of expt'nse and the rnilways way tun the risk of. ~  to pay more thun 
Rs. 1O,OO(J ml compellsation. Therefore, it is to the interests of the milways; 
that thi'lv should fix the time fl'om which the Bill is to corne into force. T wottld 
not say I ~  mOl'e at present. It was in 1942 that accidents and sabol'4lges: 
tool. pln()e. It was ill 1942 that the Lahore Karachi Mail was sabotaged. 1 wilt 
SHY E;Olnethillg more about this luter. I have no objectlion to the' Bill, as reported 
by the Select Committee, being taken into consideration. 

Kr.·Presldent (The Honourable HiI' Apdur Rahim): The question is: 
"That thr Rill furthel' to ullltllui the Indian Railways .Act, 1890, as report!'d by the-

S.'l!'ct Committ!'!', b.e taken into consideration." 
'l'h,· IJJotion WUR adopted. 
:Mr, President (The Honourable Sir Abdur Rahim): The House will now (:011-

s'ider thE' Bill cIa usc bv clause. Clause 2. 
:Maulvi :Muhammad Abdul Ghani rrirhut Division: Muhammadan): I am llC,t 

moving IImendments Nos. 3 and 4. 1 move No.5. I beg to move: 
"That in cla.use 2 of the fiill, in sub-section (t) of the proposed aection 82A, for the-

woro ~ I  the wOI'!i 'twelve' be '·Bubstitut·"d." 
The compensation provided is fOl' dC!Jth ~  and the amount of Rs. 10,000 

is not nil ndequHtl, alllount in the ~  of a person who hilS died leaving a Ilumber' 
of depenclnlltr-;. So, I think it would be better if the limit of compensation were 
raised 'rom Rs. 10,000 to lis. 12,000, When y,he Bill' was being rpferl'ed t,(). 
Sele.ct C"rnlflittee, we urged this filet for the consideration 6f the Select Com-
mittee. 'fhe Select Committee has raised the figure but not to the desired 
extent. I hope the Honourable Member in charge will consider this aspect und 
accept 111.1' I))oclernte amendment. 

Kr. President (The Honourable Sir Abdur Rahim)": Amendment moved: 
"That in clause 2 of t.he Bill. in 8ub-section (!O) of the propoled section 82A, fol' the-

word 'tcn' the word . ~  be substituted." 
The Honourable Sir Edward Benthall: Sir, the figure which Governmflnt. 

originully proposed was Rs. 7,000. The _matter was discussed, UR I ment.ioned, 
in the Select COTllInittec and it was eventua.lly Ilgreed that the figure should be 
BUerecl t,o Rs. 10,000. The Honourable Member suggests that this should )l()W 

be ra1sed to Rs. 12,000. But he has not given any very substantial reasons for 
this inertjase, nor do I find that the HOllse is behind him in this proposal. 1 11m 
afraid, therefore, that I cannot accept the ~ . 

Kr. Prelddent (The Honourable Sir Abdur Rahim): The quesiion is: 
"That in clause 2 of the Bill, in Bub-section (t) of the propoled section 82A, for the: 

word 'ten' thp word 'twelve' he substit.uted." . 
The rnotion was negatived, 
Clause 2 was added to the Bill. 
Kr. President (The Honourable .Sir Abdur Rahim): Clause 1. 
Xr. Lalchand Navalrai: Sir, I move: 
"That in clause 1 Of the Bill for the figures '1943', the figures ~  be 8ubstitutp.d' 

ano th(' following be added at the end : . 
'and comes into force from lilt January, 1942'." 

t have another amendment also which I shaH move if thi" iR not accepied. 
In the Bill liS it originally stood, the words were" Act, Hl42". hut now an aUerl.l o 

tiOLl has been made into "Act, 1943". . 
Kr. President (The Honourahle Sir Abdur Rahim): The originlll Bill Wfl;l of 

1942. 
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.... Lalcband Ne.valrai: Yes. The original Bill was of 1942, but r db not 

know for what rellsons, or whether the Select Committee actually considered the 
.change or lJot-we find that there is a change to "1943". The Rep;)rt of t.he 
Select Committee shows clearly that this point was not given full consideration 
ali I do Il'Ot finel any mention of this alteration in the Report. ;Gitlwl' it has 
.escaped ~  or this "1943" has been added-I do not lmow, becam;e I was 
not a member of the Select Oommittee. What I find in the Report is this. In 
,the Report, ~  is said nWe ha.ve the ho'nour to submit this our Report, with 

. the Bill us amended by us annexed thereto". The first amendment 
12 NOON. iE'l with respect to the word "direct". I have nothing to do with it at 

'Present but the r ~ is that they h,.ave omitted the word . "direct:·. Then 
in the second paragraph. you find that they have changed it, to Rs. 10,000 and 
further on they say "We have also corrected the marginal note to the gection" 
The marginal note is not to paragraph 1 but it is to paragraph 2, because it is 
underlined. In the Bill as 'it ie, we find the marginal note and in the marginal 
note the words "trains carrying passengers" are underlined. That is theseoond 
change. Then further on, we find that they have said "We have increased the 
limit set to the liability of a milway administration from seven thousand rupecs 
to ten thousand rupees, and we have omitted ~ provision which specifically. 
·debarred a passenger travelling without having with him a proper pass or ticket 
from having any right to compens'ation if involved in an accident". Then, ~r 
·on, it is said "We think that the Bill has not been so altered as to require re-
publication, and we recommend that it be passed as amended". I do not find 
:any explanation anywhere 8S to why the Bill of 1942 was changed to the :Bill 
1943. . 

JIl. President (The Honourable Sir Abdur Rahim): When wus this Bill intro-
-duced, in 1942? 

Mr. Lalcb&nd Navalr&l: I do not know the date. (An Honourable Member: 
'''In September"). My point is this. I was not It member of the Select, Com-
mittee, I think t.his question of having some retrospective effect would have 
becn very much considered by the Select Committec and they should have said 
,illlmething nbout that. This is a very importunt question. Apart from the 
ch!J.nge from Hl42 to 1943 .... 

JIr. PreRident (Th«> Honourable Sir Abdur Hahim): The obJect of both the 
. ~  is the sRme? 

Mr. Lalchancl Navalral.: Virtually the same. The date is different. I will 
.explain why I have said that. It is the financial year. , 

Mr. Prestdent (The Honourable Sir Abdur Hnh'im): Surely the Honourable 
Memher UlllRt make up his mind as to what dute he wunts. He oallnot move 
,two such amendments at the same time. 

llr. Lalchand Havalral: Can I not move it alternat,ively? 
Mr. President (The Honourable Sir Abdnr Rahim): I will 'de(:ide that when 

,the HOllourable Member comes to it. 
llr. Lalchand He.v&lral: May I decide ~  I Bhould folIo\\' ( 
Mr. President (The Honourahle Sir Abdur Hahim): That nepend>\ 111'011 the 

Honourahle Member. I cannot, give any ruling in antidrat,ion: It ~ 1I0t the 
practice of the Housc. 

JIl. Lalchand Navalral: I am moving the first find then I will move the 
'second. 

Mr. Presldtln\ (The Honourable Sir Abdur Rahim): The Honouruble Member 
has already submitted his arguments. 

JIl. Lalchand Bava.tral: My aubmission is that. the Bill should cOllie into 
force from 1st Ja.nuary, 1942. There were many collisions and derailments and 
accidents in the :veal' 1942. The original Bill also said it was a.n Act of 1942. 
If it is lWW changed to 1943, many claiQ18 in respect of derailments ami acci-
llents will have to go to ('omt. Thel'efore, I move my amendment . 

• 
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IIr. President (The Honourable Sir Abdur Rahim): Amendment mowa: 
"That in claule 1 of the Bill for the figures 'l943', the figures '1942', be substituted 

and the following be added at the end: ' 
'and comes into force from lIt January, 1942'." 

The Bonourabl& Sir Sultan Ahmed (Law Member): Sir, I bllOuld like to 
say a few words with respect to the two points which, were raised by my 
Honourable friend :Mr. Lalchand Navalrai. First of all, he was surprised that 
this Bill did not, ~  us to the time from which it is :going to take effect. As 
an experienced Parliamentarian, he ought to have known that the Bill comes 
into force the mOIllent the' 8ssen,t of the Governor General is given.l'he 
second thing is that he is absolutely amazed that "1942" in cluusc 1 waR 
amended to 1943, without any explanatory note by the. Select Committee. 
This again has come to me as a shock. I have been here for 18 months but 
my Hon9urable friend has been here for seven years. The Bill wus introduced 
in 1942. So, it had to be 1942. But the Select Committee met in 1948 nnd, 
the Report of the Select Committee was made in 1943. So, it could not be 
the amending Act of 1942 in any ease. 1::)0 .far as the policy is cOllcerned 'as 
to why it was not given effect to from 1st January, 1942, I submit no re,ason 
has been given' why the per:od should be from the 1st ;r anuary and not from the 
date when the ~ r (ienera1'" l.L,;senl was given, 

The, BonoUl'a.ble Sir Edward Benthall: Sir, I should perhaps explain the 
reasons why Government cannot accept this- amendment. ' 1 explained when 
the Bill originally came up that the Bill had no special reference at all to 
accidents which occurred last year due tosabot.age, ('yclolles or anything else. 
The Bill hud been under consideration for quite a long time before that ,'lod, 
therefore,there was no intentioo of making it especially' applicable to the eveuts 
of lust year. Secondly, I should explain that. some of the elHims of ~  year 
have already Deen paid. It would be difficult to obtain evidence of vatious 
factors which huve been taken' into, account in assessing the amount of com-
pensation to be paid and, furthermore, it will be difficult, if not impossible, for 
the Railways to obtu:n a refund uf the umounts paid (n excess pf what would 
be payahlc under the new law. For these reasons I mURt oppose it. 

'. )lr. President (The Honourable Hir Abdur Rah,in0: The (lUest-ioll is: 
"That in clau8t' 1 of the Bill fo,' t.h" figure. '1943', . ~ r~. '1942', ~ ~  

and the following be added at the end : 
'unu it. comes into force from 1st January, 1942'." 

The motion was negatived. 
Mr. :presidel!lt (The H onournble Sir Abdur Rahim): Does the Honoumble 

Memher wish to muve 11is secund amendment? 
Xr. L&lchand Navalr&i: Yes, Sir. r. move: 

"That in c1auae 1 of the Rill the {ollowillg be added at the end: 
'lind it comes into r ~ from 1st April 1942' ... 

Sir, r am not disappointed by what ha.s happened up t.o now ,Iiith regard to 
my amendment. It may be that the Honourable Member may be thinking 
that bet:ween January and April, to which period this amendment applies, 
there mIght have been some claims which have been disposed of. but'I do not 
know personally of any. clHin;s which ~  hee'n -disposed of after. April, ~. 
There may have been certaIn cases whICh have been disposed of, but we 
should, I10t ~  that because 'some cases have been disposed of in the courts or 
by ('ornprOTlllse, therefore, ~ Bill should not have the benefit of diRposing of 
the cases that are pending. Therefore, I do not think that anv Bubstantial 
rea.son has ~  ~  for not accepting the amendment putting' certain limit 
to It. Now, lD thIS amendment I ha.ve mentioned the period IIF! from ht April, 
~  . because the financial year begins from that month. What I am saying 
IS thiS. When I Ree that the Government is not inclined to make a change, I 

. would appeal t.o ~  Honourable the Railway Member and also to the House 
that they a.re lea.vmg many cases which could be taken to the courts and in 
that way their claims will also be affected. Therefore, it is much better that 
there should be a provision to that effect and if people come fOlW9l'd for the 
~  of their claims, they will be, disposed ot" ~r  to this Act, 

• 
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liut if they do not come r r~ and if .tue railways think t?st they ~r  n?t 
going to dispose them of accordmg tp thIs Act, then they will be deCIded 'm 
the ordinary lnanller. I do not think thl' Government ought to be adamant 
in not giving evell this very reason.able concession to the pet>ple. 

Sir, I move. 
Mr. PreJlid8lllt (The Honourable Sir. Abdur Rahim); Amendment moved: 
"That i/l ciaWl6 1 of the Bill the following be add"d at the end; 

'anti it comes into force from 1st April 11:142' ... 
Seth YWluf A.bdoola Baroon (Sind: Muhammadan Rural): Sir) I rise to 

support the amendment moved by my Honourable fr;elld. I wish 'to say only 
oue word in reply to the Honourable the War Transport Member. 1 know of 
cases' in Sind where no compensatiO,u has yet been paid'. There pasbee.n a 
disaster in Sind on 16th May and I am certain of three or four cases .where no 
oompensation has yet been paid. Another argument that I wish to answer 
is, that there is' no question of asking for refunds, because no amount has been 
paid in excess to what the Bill has laid down, I know for certain that in the 
two disasters not a single man has been paid ovpr ;,Rs. 5,000 or Rs. 7,000. I 
hope th.e Honourable Member will accept this amendment. 

Mr. Ananga Mohan Dam (Surma Valley cum ShilIong: Non-Muhamrua(lan): 
Mr, President, Sir, I rise to support the amendment moved by my 'Honourable 
friend, Mr. Navalrai. This is a clause which is meant for giving relief to the 
people and I do not see any reason why Government Rhould not accept it, 
when it will give relief to Lhose persons who were subjected to undergo various' 
snifE!rings during the period mentioned in the amendment. It is only llatural 
that ill these laws whicij try to give relief to the people the retrospective ~  
IIhould be immediately granted so that DlOre cases may be included ill it, and 
justice may be dOlle to the people. With these few wordF., 1 support the 
amendment moved by my Honourable friend. , 

The ~ r  Sir :Edward Benthall: HiI', I uin afraid I do not fiud the 
arguments of my Honourable friends very convincing and certainly not sufticieutiy 
cOllvincing to involve the railways in the expense which would be incurred.' As 
regards Illy Honourable friend, Mr. Haroon's point, 1 undertake tG look into the 
reasons for the alleged late payment, but for the reasons which 1 gave in respect 
of the first ~ I am also oppOl"'d to this amendment. . 

Mr. Prelident (The Honourable Sir Abdur Rahim): The question is: 
"That in ciauae 1 of the Bill the following be added at the .d ; 

'and it comes into force from lit. April, 1942'." 
The motion was negatived. • 
Clllut)e 1 was added to the Bill .. 
'l'he Title and the Preamble were ~  to the Bill. 
The Honoura.ble Sir Edward Benthall: Hir, 1 mOVl': 

~  the llill, a8 amended, be passed." 
Mr. President (The Honourable Sir Abdui' Rahim): 'l'he qlleHtion J8: 

"'l'hat the Bill, a!> &mended, be paned." 
The IIlotion was adopted. 

THE ALIGAHlt MUSLIM UNIVERSITY (AMENDMENT) BILL. 
Mr. J, D. TySDp (Sccretar.v, Department of Edueation, Health and Lantis).: 

Sir, I move: 
"1'hat the Bill further to amend the AJigal'h MURlimVniversitv Act 1920 ~ Woken 

into consideration." . , , 
As the Statement of Objects aud heal:iOll8 ~  this short Bill covers 

three U ~  matters afferting tht, Aligar4 Muslim University Act. The 
first and third are purely formal matte!!;; the second is a matter of"'substanee. 

The first amendment r ~  should have been made when we a.mended the 
parent Act two years a.go. It it) consequential on ~ amendment made at that 
time. The third amendment now r ~  is intended to 'clear up an ambiguit,y 
in the r~  Ad,' whirJ:t R ~  in section 33, to ensure that, at least one "out 
lIide" examiner should be appomted for each stibject in a Degree Course. . , • 
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The change of substance involved in the proposed amendment cif section SO 

is brought forward with a view to expedite the introduction of special courses 
for -students who wish to join fighting forces. l3y section 30 Ordinances are 
made, amended or repealed hy the Execut.ive Council of the University or. in 
academic matters, by the Academic Council: but validity is only acquired when 
the Ordinances have been sllbmitted through the Court and the Visiting Board 
to the Governor. General in Council, who may sanction, disallow or remit for fur-

'aher consideration. The Court is composed of some two hundred members, scatter-
ed'all Qver IndiA. It normally meets once a year. The present proposal is that 
Ordinances in matters arising out of war conditions. should be submitted direct to 
the Central Government by the Executive Councilor the Academic Council, as 
the case may be. The procedure will be applicable to the limited class of cases 
to which I have referred and its operation will be limited to the duration pf the' 
war and one year after. Sir I move. 

Ill. President (The Honourable Sir Abdur Bahim): MotioH moved: 
"That. the Bill further to amend the Aligarh Mu.lirn Univer.ity Act, 1920. be taken 

into consideration." . 
Dt. Sir Zia Uddiil Ahmad (Cllited Provinces Southern Divisions: Muham-

madan Rural): I rise to thank my Honourable friend, the Secretary' of the 
Department of Education, Health and Lands, for moving this very import.ant 
Bill. There are three points which he just mentioned. One is Ii. consequential 
amendment of the Bill which we have already accepted. The word ".Interme-
diate" WHR omitted in one section and we omitted to delete it in aD')ther place.' 
'Therefore a consequential amendment was necessBr,Y. In the Muslim University 
Act, the words'u member of the University' are mentioned but the word 'Member' 
is not defined. The definition there·is indefinite. A member of the Court i. a 
member of the 'University, a member of the Department is a member of the 
University, a member of the Bourd of Examiners is a member of the University, 
if an outsider is appointed an examiner he becomes a member of the Board of 
Examiner:; and cellses to be dn outsider at once. We have got in the department 
<certain persons who are not teachers in the University. The moment they become 
members of t.he Department they become members flf the University. A mem-
ber of the University cannot be called an outsider. These, difficulties arise ~  
r~  of the absence of the definition of the word 'Member' and the only way 

-of solving this question is the manner in which it is proposed to be solvea- in the 
Bill. , 

The third point if! about the change of procedure. Our Ordinances are at 
present suhmitted through the Court which meets only once a year. During 
',"Ill' tlIne we (".·lIl1lot wait for full one year. Qllicker methods h:1.\;e to be adoptod 
to !,ive quiC'kcl' effect to these Ordinances. The seeond thing is: .. ven if we 
accept the emergency Ordinances they will become part of the pe'nntlnent 
Ordinances whieh we do not want. We want them only for a perio.l a.s is l'ro-

~  for in this Hill, i.e" a year nfter the ~r they will automatically ceas'3 to be 
vahd. Therefore, thmlf:' changes are extremelv desirable. Of course, we passed 
tl statute similar to t.he proposals mentioned in the Bill, hut that was found tn 
be ulthz viTe8 for vnriotit; reMons. I. therefore, support the Bill. 

Maulvi Jrluhammad Abdul Ghani (Tirhut Division: Muhammadan): I expect-
ed that the Honourable Member in chll1'ge of the Bill might have brought !'lorn(' 
amendment regarding student,s' studies which thf'v are undertakin". ThiR 
is B novel university throughout India.. The systein of ~ here 
entirely dif!ers from the examin-ation systems of other universities. The Punjab. 

,.Patnn and ~. De!hi Universities provide in. some fonn or Bnothcrfor supple-
mentary exammabonR. Here there is' no syst.em of Rupplementarv examina-
t.ions. I<Jvim if a Rtudent fails in one technical subject and get!'l ~  per cent. 
aggregate marks. he shall have to wait for fl111 Gne year. 

The Honourable Sir Sultan Ahmed ,(Law Member): Is the Honourahle 
Member "'peaking on the Bill? . 

Mr. President (The Honourable Sir Ahdur Rahim): The Honourabl ... Member 
. must speak on the Bill before the House. -
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6U K&u1vi Muhammad .£dbul GhaDi: In the Statement.of ~  ~ He8soDS, 

nd that there is some mention of an r ~ . whICh wlll. r ~  for .... ! !cia! course of study for ~  who wish to Jom ~ figbtl!lg forces.. It IS, 
~  clear whether the University is going to frame,the r~  m a way lIke the, 

one which the l'unjab University adopted. They gl.ve r ~  to ~ students of 
final years who wish to join the war. If that IS the Idea, .. then I~ .should be. 
weleomed and stude'nts of this University will have I ~  ~ ~  to Jom the war 
which is going on. If it is meant that they should ~ . Jom the war ~  aftel' 
their return or discharge from the war, they will be grante? Degrees.' I ~  ~ ~. 
will be a process not desirable, because once a student gIves up hIS studIes I: I. 
very difficult to undergo an examination after a period of, say two, ~r  ~ ~r  
years .. Who knows war will not last for three or four years .. 80, If the', UnI-
versity wishes or intends t·o give the intencfing students r ~ I ~ . 
st,udents of the final year classes-to join the war, then itiR welcomed. WIth 
these few remarks I support the Bill. . . 

Mr. President (The Honourable Sir ~ r R ~  . ~ qllef<tlO11 If<: 
"Tha.t the Bill further to amend the Ahgarh Muslim UDlTerllty Act, 1920, be taken. 

into conlidera.tion." 
'l'he motion was adopted. 
Clauses 2 to 4 'were_added to the Bill. 
Clause 1 was added to the Bill. 
The Title and the Preamble were added to the Bill. 
Kr. :I. D. Tyaon: Sir, I move t·hat the Hill be pused. 
Mr. President (The Honourable Sir Abdur Rahim): The queRtion is: 
"That the> Bill be p .... ed." 
The motion wlI:s adopted. 

THE C6DE OF CIVIL PROCEDURE (AMENDMENT) BILL. 
The. Honourable Sir Sultan Ahmed (Law Member): Sir, 1. move: . 
"Tha.t the Bill further to amend the Code of Civil Procedure, 1008, be tI.!...u in;o. 

ooru.ideration ... 
Sir, this is a very short Bill and t,he Objects Bod Reasolls are fully ~  out 

in the Statement attached to the Bill. Under section 60 of the Code ~  Civil 
Procedure Are enumerated the properties whieh are attachable and saleable in 
execution of a decree. There is a provi!;o under that section which. Ulp.keR an . 
p.xceptlOu in cases of various particulars. Two of them are the salary and allow-
ances of "public officer" and other employees. It. has b('en found that the phrase· 
"public officer" does not cover cases of various classes of people, Rllch as, 
art\suns working in Government factories and other places. Therefor!.', instead 
of the phrase "public officer", the Bill proposes to have the phrase "servants of 
the Crown". Artisuns cannot come as "labourers" under clause (h) because it 
has been held that they are not labourerR within the meaning of that clause. 
That is l·h6 reason why we have made thiR amendment in cirder to cover all such 
eases. I think this is more or less a formal and non-controversial Bill and I 
hope it will be passed by the House. 

llr. Prflaident (The Honourable Sir Abdur Rahim): Motion moved: ' 
"That the Bill further to amend the Code of Ciyjl Procedure, 1908 be taken into. 

cOllNideration. " ' 
llr ...... .Tosbl (Nominated Non-Official): Sir, I sympathise with the objel:t 

of the Bill. As it is drafted, the Bill gives freedom from attachment to 'artisans 
in Govemmpnt employment. I should have likecf the Government to ha ... e given 
that. freedom to the artisans in private factoril'ls also. The Honourable Member 
himself hal'1 explained now tha.t the word "labourer" to whom {reedomfrom 
attachment is given under clause (h) does not include artisans, I do not . know 
why any discrimination should be made bet,ween an artisan in the employuwnt 
of Government and one in private employment. There are hundreds nnd' 
thousands, I may say hundreds of t,housands of skilled workmen who are 
employed in private factories. I do not know' 'Why they should not ge.t' th& 
?enefit of this ~  I .feel, Sir, that the word "labourer" may not 

~ even those artISa,nS lD ~ factories. 
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The Eonourable Sir Sultan Ahmed: So far as labourers under claus. (h) 

8re conce.ned, this would certainly not be covered by the term "publio officer". 
That is Ihe reason why we have brought in this amendment covering aU th08e 
who are in Government employ Imt, who cannot come under clause (h). As 
.regards private artisans, they may come under the phrase labourer. But. they 
·cannot be public officer, in any case. 

lIr .•. II. Joshi: The Honourable Member himself just now stated that it 
bas been held by court§ that the word "lnhourzr" does not include artisans. 

The Honourable Sir Sultan Ahmed: Under the Government. 
Ifr. N. M. Joshi: I should like the G0vernment of India to consider this 

point. 
The Honourable Sir Sultan Ah,med: Whether artisans in private offices are 

not public officers? 
1Ir. N. II. Joshi: That it; not the point. Our labourers, if they are labour-

~r  they get the benefit of clause (h) of section 60; but if they are not included, 
if these artisans, weavers in textile factories, if they are not recruited as labvnr-
~r  well, then they must get the benefit which you are giving ..... 

1Ir. Presldent (The Honourable t:)ir Abdur Uahim): The Honourable ~ . r 
-ought to have put in an amendment to that etIect. 

lIr. N ••• Joshi: 1 was not quite sure . 
1Ir. President (The Honourable Sir Abdur Rahim): He may oppose the Bill. 
JIr. N .•• JOIhi: 1 shall be quite content if the Government of India can now 

&fiSUre me that they will consider this point. 
Dr. P. N. Baneriea (Calcutta Suburbs: Non-Muhammadan Urban): Sir, the 

words which are being replaced by this amendment were somewhat vague and 
indefinite in character and the words which are now being substituted are more 
inclusive as they include labourers and artisans in the employ of Government. 
To that extent it is a great improvement on the original provisions of the .~ . 
My Honourable friend, Mr. Joshi, urges that all labourers and artisans should 
be included. But that will be irrelevant to this measure. Sir, I support this Bill. 

Mr. N. )[. Joshi: The Government can certainly promise to consider that 
point. It may be irrelevant to the present measure. 

Mr. President (The Honourable Sir Abdur Rahim): The question is: 
"That the Bill further to amend the Code of Civil Procedure, 1908, be tueD ~ 

consideration. ,. 
The motion was adopted. 
Clauses 2 Ilnd 3 were added to the Bill. 
Clause 1 was added to the Bill. 
The ~ and the Preamble were added to the Bill. 
Th. Honourable Sir Sultan Ahmed: Sir, I move: 

"That the Bill be paued." 
Mr. Prulcient (The Honourable Sir Abdur Rahim): Motion moved: 
"That the Bill be paaed." 
Mr ••••• loshi: Sir, I would again request the Honourable the Law Member 

and the Leader of the House to consider the position of artisans in privattl 
~ . My Honourable friend, Dr. Banerjea, said that the matter was 
irrelevant. I too thought that way and, therefore, did not send in any amend-
JDent fot' which you, Sir, tried to find fault l\'ith me. What I am asking is that 
aM Government were very careful to give consideration to their employees, the 
Government have also got certain duties and responsibilities towards artisans 
in private employment. I, therefore, do nothing more but to request the Hon-
ourable Member to giv_e consideration to tbis question and I would also request 
the House, including my Honourable friend, Dr. Banerjea, to urge upon the Hon-
ourable the Law Member to give consideration to this point. 

Mr. PreI1dent (The Honourable Sir Abdur Rahim): The question is: 
"That. the Bill be pUled." 
The motion was adopted. • 
The Assembly then adjourned till Five of the Clock on ~ r  Evening, the 

27th February, 194ft. • 
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